
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,  

NEW DELHI 

 

Original Application No. 527 of 2019 

 

Ravinder Singh and Ors. 

Applicant(s) 

Versus 

State of Punjab and Ors. 

Respondent(s) 

    Factual and Action taken report in compliance of order dated 

4.6.2019 of the Hon’ble Tribunal 

Respectfully Showeth 

 

1) That the Hon’ble National Green Tribunal was pleased to constitute a Joint 

Committee comprising of Senior Officer of the Punjab Pollution Control 

Board and Deputy Commissioner, Gurdaspur in the above mentioned 

case to inspect the unit and submit factual and action taken report to the 

Tribunal. Relevant extract of order dated 4.6.2019 passed by the Hon’ble 

Tribunal in this regard is reproduced below for kind perusal and reference. 

  

“Considering the circumstances before admitting the 

matter, we feel it necessary to get a report from the 

concerned authorities. For that purpose, we constitute a 

joint Committee consisting of the Senior Officer of the 

PPCB and the Deputy Commissioner, Gurdaspur, 

Punjab who shall inspect the unit and ascertain the 

genuineness of the allegations mentioned in the 

application and if they are satisfied that there is any 

violation and if any action is to be taken, further action 

be taken in the matter and submit a factual and action 



taken report to this Tribunal within one month by e-mail 

at judicialngt@gov.in. The PPCB will be nodal agency 

for coordination and compliance.”  

 

2) That in  compliance to the order dated 4.6.2019 of this Hon’ble Tribunal, 

the Punjab Pollution Control Board vide office order no. 465 dated 

2.8.2019, nominated the following officers of the Board as members of the 

Joint Committee.  

a) Sh. R.K. Ratra, SEE (HQ-2), Patiala  

b) Sh. Rajiv Goyal, EE (HQ-2), Patiala 

It was also mentioned in the order that the above officers shall coordinate 

with the Deputy Commissioner, Gurdaspur for visiting the site in question 

and submit the report. A copy of the Office Order no. 465 dated 2.8.2019 

is enclosed herewith as Annexure-A for kind perusal.  

 

3) That in further compliance to the order dated 4.6.2019 of this Hon’ble 

Tribunal, the site of Hot Mix Plant i.e .M/s Amarjit Singh and Company, 

Village Khojepur, Tehsil and District Gurdaspur was visited by the Joint 

Committee on 22.08.2019 comprising the following:- 

a) Sh.Tajinderpal Singh Sandhu, Additional Deputy 

Commissioner (G). 

b) Sh.Surinder Kumar, District Town Planner, Gurdaspur. 

c) Sh. Balwinder Singh, Deputy Director (Horticulture) 

d) Dr. Sunita Bhalla, Assistant Civil Surgeon. 

e) Sh.R.K. Ratra, Senior Environmental Engineer, Punjab 

Pollution Control Board.   

f) Sh.Rajiv Goyal, Environmental Engineer, Punjab Pollution 

Control Board.   

 

4) That the Joint Committee aforementioned had visited the site of Hot Mix 

Plant on 22.08.2019 and observed that the sitting criteria is complied for 

the purpose of establishment of the unit. However, there are instructions 

issued under Clause 4(ii) of the Pb. Control of Bricks order 1972, wherein 

a distance of 700 metres from Mango orchards or Mango plantation has 

been prescribed. However, there is no such notification available with 

them  for distances, if any prescribed for Hot Mix Plant. The efficiency and 

adequacy of the Air Pollution Control Device (APCD) could not be 



measured by the officers of the PPCB due to non-operation of the 

industry. The height of stack provided with the scrubber installed with the 

rotary drum, bitumen heating system and DG Set was found to be 

inadequate by the officers of the PPCB. Sampling arrangements for 

bitumen heating system, Water Sprinkling Arrangements & septic tanks for 

disposal of domestic effluent were not provided. Asstt. Civil Surgean met 

the family members as well as children of three houses existing at a 

distance of 100m and found there are no signs of any illness. However, 

Asstt. Civil Surgeon observed that as the Hot mix plant is recently 

established and not commissioned yet, it will not be appropriate to 

comment on the effect of this industry on nearby houses. Deputy Director 

(Horticulture) informed the committee that there is no criteria/guidelines 

prescribed by the Department of Horticulture with regard to the 

establishment of any industrial unit from orchards.  

5) The observations of the Department of Town & Country Planning, Punjab 

Pollution Control Board, Department of Horticulture and the Department of 

Health and Family Welfare have been detailed in the Joint Committee 

report, which is enclosed herewith as Annexure- B for kind perusal of this 

Hon’ble Tribunal. 

6) During the visit on 22-08-2019, the joint committee observed that the Hot 

Mix Plant was not in operation. However, the conditions at site indicated 

that the plant has been commissioned. Raw material was also found 

stored at site. As per the observation of the committee, the plant can be 

operated at any time as a DG set was also lying at the site. 

7) That the factual and action taken report in compliance of order dated 

4.6.2019 in hereby submitted for kind consideration and appropriate 

orders of the Hon’ble Tribunal.  

 

 

Place 

 

Date  

(Harpal Singh) 
Environmental Engineer 

Punjab Pollution Control Board  
Regional Office, Batala 

  

 

 

 



Scanned by CamScanner










